SLP(C) No. 1907 OF 2001

| TEM No. 33 Court No. 9 SECTI ON XI'V
AN MATTER
SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (G vil) No.1907/2001
(From the judgenent and order dated 08/09/2000 in SAO 363/85
of The H GH COURT OF DELH AT N. DELH)
M S. BHARAT SALES LTD. & ANR Petitioner (s)
VERSUS
LAKSHM DEVI & ORS. Respondent (s)

(Wth prayer for interimrelief)
( Wth Appln(s). for substitution )

Date : 03/12/2001 This Petition was called on for hearing today.

CORAM :
HON BLE MR, JUSTI CE D. P. MOHAPATRA
HON BLE MR, JUSTI CE P. VENKATARAMA REDDI

For Petitioner (s)

M. Prakash Shrivastava, Adv.
For Respondent (s) M. Soli J. Sorabjee, AG
M . Shridhar Y. Chital e, Adv.
M. Shreekant N. Terdal, Adv.
M. L. K Garg, Adv.
M. Balraj Dewan., Adv.
UPON hearing counsel the Court made the follow ng
ORDER
SP2
........ I |
On the prayer made by |earned counsel for the
respondents a week's further time is granted for filing
counter affidavit. Rejoinder if any, will be filed
within two weeks’ thereafter. The case be listed after
t hree weeks.
. SP1

(Usha Bhar dwaj ) (S. Mal kani)
P.S. to Registrar Court Master



